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CP.No. 12/98 .
(0n122/93)

1

N

t

=

DATE OF ORDER:

IN THE CENTRAL ADMINqSTRnTIVE TRIBUNAL, JAIPUR BENCH, JATPUR

16.03.2001

Balwant Singh. Joytlana son of Shrl S.S. Joytlana -aged about

46 years. resident of- Rallway Quarter No.

183 Jonsgang,

Ajmer, at present employed on the post of Chlef Clerk in

Loco Workshop, Western Rallway,.Ajmer_D1v151on, Ajmer.

versus

+

LY

vsesse.Petitioner

Shri S P. Singh, Chlef Works Manager, Loco Workshop, Western

?{ S Railway, Ajmer D1v151on, Ajmer.

1

Mr. S.D. Sharma, .Proxy counsel for .
Mr. Shiv Kumar, Cousel for the Petitioner
. Mr. Manlsh Bhandarl, .Counsel for the respondents.

CORAM -

..;....Respondents'

Hon‘ble Mr. S.K. Agarwal Member (Judlclal)

5\? , o Hon‘ble Mr. N.P. Nawanl, Member (Admlnlstratlve)

-

. ' ORDER .
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(PER ﬁON'BLE MR.VS.K.,AGARWAL, MEMBER;(JUDICIAL)

‘

Th1s Contempt Petltlon has arisen out of an order

passed in OA No. . 122/93 ‘on 30 07. 97

By order dated 30. 07 97, passed 1n OA 122/93
Tribunal has d1rected that:-
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this
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) o ,ﬁ "~“»he .respondents shall expedlte the process of
r determination‘ of senlorlty of the off1c1als
4concerned in accordance ‘with’ the judgement of the
Hdn'ble Supreme Court 1n Vlrbal Slngh Chouhan case

-and thereafter cons1der the cases of: the

1

ap,llcants for upgradatlon on the ba51s ‘of thelr
se 1or1ty position. It/ is expected that the
exercigse of flnallsatlon. of senniority p051t10n
would be completed within 3 months,and[thereafter
~the persons -on whose behal £ thlS matter has. been.
agitated here .would be’ cons1dered for promotion by
upgradation Wlthln' a. perlod of one month in

:’aciordance with thelr senn1or1ty p051tlon if they:

e

entltled to such promotlon.
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3. - It [lS stated by the. Petitioner that Opp051te Party has

W1lfully and dellberately dlsobeyed the orders passed by this
- Tribunal and, therefore, ‘he should be punlshed for contempt.

L /‘

4.  Sho —causg' was givem to the Opposite party, ‘who has

"filed repl-‘and'today an affadavit was filed in support of the-

compliance stating - that compllance of the order passed by
™ this Tribunal on- 30.7. 97 has already been made.

—~ ~

5l,_‘ We jave heard the learned counsel for the partles and

also perused the Whole record., -~ : T

6. -In Wlew of the affadav1t filed by the learned counsel
for the Opp051te party, we do not find any bas1s to hold that

~is made, out against the opposite’ party.

(S.K- AGARWAL)
‘MEMBER' (J)
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